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.ake up certain housing schemes in the
villages.

Secondly, these Ministers talk about
Tural housing and say that our coun-
try js marching towards gocialism. But
I know that even the Deputy Minister’s
bunglow has been provided with fur-
niture, glass and windows at a cost of
Rs. 45,000,

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI IQBAL
SINGH): Rs. 22,000 in all, including
all the electrical appliances, furniture,
furnishing and everything.

SHRI DHIRESWAR KALITA: May
be, it ig 50 per cent of what I have
said. The poini is, we could have at
least 20 houses at that Cost. Now, on
the other hand, we are having palatial
buildings. Mahatma Gandhi used to
live in Sabarmati Ashram and the
Sevagram in Wardha.

AN HON. MEMBER:
you living?

Where are

SHRI DHIRESWAR KALITA: I am
living in whatever has been allotted
to mp by the Government. I do not
want that we should all be provided
with bunglows. What I want is that
the attitude of the country should
change, What is the present attitude?
They are constructing five-storey
buildings in Delhi and some other
cities; they are not giving enough
money for constructing houses in the
villages, in the rural areas. You are
having g revolving tower, makng the
Asoka Hote] an ‘idéal ho's! tn the
whole world, Ours is a very poor
country. Today, in the morning, we
passed g law for evicting unauthorised
persons, We can evict thoge who are
dwelling on the streets . . ..
MEMBER: Not yet

AN HON.

passed.

‘SHRI DHIRESWAR KALITA: Well,

I think it is going to be passed. They
are going to give the Central Govern-
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ment the power to evict persons who
are living in thatched houses or in
hutments in unauthorised places. They
will be evicted by the Government,
but this Government does not take the
rcsponsibility for providing houses to
the rural people, or those people who
have not got any house at all. This is
a shame and a sin for our country.

Thirdly, I wish to tell the mover of
the resolution one thing. I know he
belongs to the Swatantra Party. The
private industrialists have been allot-
ved some funds for the construction of
houses to the coal-mines workers, in-
dustrial workers, etc, The money has
alsp been allotted in their names. The
hon, Member is not present here, He
also belongs to the big: industrial
family. They are mnot providing
houses to the industrial workers. Gov-
ernment also is not prepared to con-
struct houses for workers, They are
living in slum areas.

May I continue on the next day?

MR. CHAIRMAN: Yes, He may
continue on the next day.
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% & famr qger ATl wedY Y
q OF WA §7 IAT 3 FC ¥y av fy
AT 7 JE! A FHY & w0 A
900 z7 T T & AT 4T, WY WK
& ATy ATAw AE @Y WA waw o
ara &7 § fe s gt arowT T fafow
fawmit & wow 7 @weET, EWOE
AT qra-Aa G & | AWy Wy Ao
TEAT ST AT {I5r AT AATIN G,
faaer ofcomm @ @ & &€ wng
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e (uqEde) faw gd@ €
AT & | 92 A T @1 (o IR gAR
agi frat T agar 1 ral # S e
BR geenl amy &, faa@ w0
IFTE FT gHEAT FT HHY TATATA Y
W TART AW aT FT W& |
7ge #1 A1 A 99 QI E, gTHRI A T=
T W & | SHF A TOFIL TY-AEN
fast Tavfag F0 SEA , FA9 W@
ferg f g i, @:, &7a a1 WIS TWe
afew sw Foeeg g | foeg gw &
s ¢ fF gw T gl wowr i
o8 AR FTEE |

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB  SHINDE):

Sharmaji did not agree on that day
with the modern mills proposition,

SHRI BENI SHANKER SHARMA:
Still 1 do not agree.
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disclosed here today thai the FCI
made a net profit of Rs, 3. crores
in the financial year 1966-67 and
paid 20 per cent bonus to 95 per
cent of its staff, the maximum
permitted under the Payment of
Bonug Act.”

Tl ame I ag WY d9 wIRT
¥
“The total value of foodgrains
purchaseq by the FCI during this
year wag Rs, 250 crores out of

which foodgrains worth Rs. 240
crores were sold.”

gt wg .
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ZrEq @AT Tifge |

! CTAY. W RN THH W §
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freTer ®T q8AT ARt § |

“During the year 1067-68 the
F.C.I. handled foodgraing of the
value of Rs, 400 crores. The pro-
fits have not been calculated yet

and the bonus would be declared
only after the final accounting."”
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arw gvar @ fe gaar Leaifafafaf:
#eFT F FAT 4F | FEAr IfEw F X0
T VAT 95T & A AV A W@ §
feT 9 AT AT ¢, TrEE § WY A
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¢ 1 wafag & s=ft i ¥ qoaT T N
7z 9t sgwd Y faw , oA W
¥ ¥ gug 39 T wdww feww A
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¥ 71 3T 7 T WA # afcfeafy w0
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§ A 3 g e Wt g o § W
feg wrx § M Ay O qERTL WG
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safeg & qear wiE fis 3 o sdwed
& w1 3% T e & 72 i ?

i i qw (i) - ¥ qg
e WTgm Al 7ERT ¥ fE It
W HTX WY AT AT WrE 9Ed wW oy
0 gaaT faswd wavg frsear & fs
W &y fom st w1 frere
W & A IR F o ag
feafa wrg & a1 3% qwa & &t &
s fafa a1 oo a 2w &
vt faadt wwe dar gt oW gw
FEYENRT 7 %1 W A & g7 W
ghamn & o= wwh 8 T 6
9 EE1 g9 4T, 9EE! 6 WL g W,
W T W RvAl § FWT AW 9
qEAT W WX AT w1 WY & oA
Wit gfam st dam ) weEe qan
AT 9 7% €M1 9¢ 47 9AF Sl 9
qer § fomd Io% & 41 7 #F grvTaAT
g | ¥ wrAn ' fAmw gk w=h
AEIEY W AT & I &7 & fe
qUHATENT A ST gHIY  FT  §9T ¥Y
qg I ATETEr 91X gy &
HTT g I Ao IUGNT &, HAqL 14T
w1 fre & &t & feafa w1 famfor 7 &¢
7

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE): I am thank-
ful to the hon. members Yor having
raised a few points which are discus-
sed in the press and outside, This
gives ug an opportunity to explain
our viewpoint. My humble submis-
sion is that much of the criticism
which has been made on the floor of
the House is misinformed and not
based on correct assessment of the
situation. May I submit that we
should not forget the fact that, for
the first time, in our country large
marketable surpluses have emerged
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It is really a thing of pride to all of
ug because all these years in the post-
Independence period we were think-
ing how to increase agricultural pro-
duction, and fortunately our efforts
bave succeeded. Our scientists have
made contributions, our extension ser-
vices have made contributions, and
above all, the most important contri-
bution has been made by the farmers.
Now there is a feeling of confldence
in the country that we can raise our
production; we can make our country
self-sufficient.

The other thing was thisg; if our
food production increaseg ang large
surpluses emerge, will we be in a
-position to ‘handle such marketable
surpluses? May I submit for the in-
‘formation of this hon. House that,
never in the past, in the agricultural
history or in the history of market
arrivals, have the market arrivals
taken place on such an unprecedented
scale; the wheat crop, especially, was
so0 g0od in all parts of the country,
especially in north India—Punjab,
Haryana and U.P.—that the market
arrivals from 15th May to 15th July
were so enormous that I must say
that they were beyond our expecta-
tions and beyond the assessment of
the State Governments, This has
thrown up some problems for us.
But why should we take a pessimistic
view of it? In fact, all along these
years we were waiting for such a
situation to develop and fortunately
for us and happily for us a very
‘favourable situation has developed in
our country.

Ag 1 was submitting, large market-
able surpluses have emerged and we
wanted a public sector agency to take
care of this. In this year the Food
Corporation of India entered the
market. In the beginning a number
of people had apprehensions whether
the Food Corporation of India would
be in a position to handle the situa-
tjon. But their doubts were misplac-
-gdmditmpmedlnpmcﬁcethnt
the strategy of the Government of
Jndia to put up a public sector agency
like the Food Corporation of India in
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the market to face the situation was
successful. The Food Corporation was
in a position to purchase foodgrains
worth roughly Rs. 135 crores in a
period of geven to eight weeks. This
is not a mean achievement.

Suppose the Food Corporation had
not entered the field, what would
have happened? Our experience in
the past was that, whenever there
were good crops, the prices got de-
pressed and farmers suffered very
severe losses, and then again produc-
tion was adversely affected. But this
time, a very important role was play-
ed by the Food Corporation of India;
they were in a position to purchase
almost all those marketable surpluses
at a reasonable price, at the procure-
ment price. This was the assurance
which was given by the Government,
by my Ministry, to the House and to
the people. In Punjab especially this
strategy proved hundred per cent suc-
cessful.

Instead of looking to the wvery
bright aspect of it, the hon, Member
is trying to draw attention to various
minor points. Even in regard to minor
points, which the hon. Member has
raised, I do not think he is very much
justified. Some demurrage had to be
incurred, but as is known the delivery
of foodgrains, loading and unloading,
is given to contractors and if the con-
tractors do not load in time or do not
unload in time, it is their liability. I
will give certain figures in the case
of, for instance, Punjab, Haryana,
Delhi and Rajasthan. The figures are
as follows: 1-1-1968—demurrage in
the case of Punjab and Haryana Rs.
4754, The UP. figure is Rs. 1,364;
the Delhi figure Rs. 1,387,000 (rough-
ly); Bihar and West Bengal flgures
have not so far become available as
the Railways have not yet submitted
the bills, These are small figures.
Even in regard to these, most of these
amounts will have to be paid by the
contractors to the F.C.I. because it
was for them to unload the foodgrains
in time,
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SHRI BENI SHANKER SHARMA:
I was not referring to the demurrage
flgures as such, but to the inactivity
and lack of foresight on the part of
the Corporation in this matter, I was
not concerned with the petty amount
involved.

4021

SHRI ANNASAHIB SHINDE: He
has raised the discussion. I am ex-
plaining that according to the con-
tract, it js the liability of the contrac-
tors to load or unload in time, I must
go into details to find out the reason
for this demurrage being incurred.
This is a period of labour shortage
everywhere; not only had the F.CI.
this experience, but even the Railwavs
have had a similar experience. Be-
cause of this and a number of other
factors which I can enumerate, this
happened. For instance, rains also af-
fected unloading; then due to use of
open wagons also to a certain extent
unloading and loading operations were
delayed, because the wagons were of
a different size, the normal loading
operationg naturally could not take
place. Because of these. there was
some amount of demurrage incurred.
But it would be wrong to come to the
conclusion that it was due to mis-
management or because we did not
anticipate the situation,

Then the movements of foodgrains
from Punjab and Haryana from 1st
May to 17th July were on a big scale.
Here are the figures. Market arrivals
were 13,90,000 tonnes, procurement
was 12,70,000 tonnes, movement was
7,07,000 tonnes. ‘This is for Punjab.
In the case of Haryana market arri-
vals were 2,92000 tonnes, procure-
ment was 2,03,000 tonnes and move-
ment was 1,43,000 tonnes.

« If we take into account the move-
ment of imported foodgrains as well
as those indigenously procured, about
21 lakh tonnes of foodgraing were
moved in a period of 7-8 weeks. This
was movement on an unprecedented
scale. Here and there, some small
things would have happened. I am
prepared to look into it. In order to
rectify the situation, we have appoint-
ed a committee under a very high offi-
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cial to go into any failure. If any
failure has occurred, we shall try to
fix responsibility on individuals. But
by and large, my own impression and
understanding is that the situation has
been very well handled in the interest
of the farmers and in the interest of
the public. We have rich experience
of this and we can now look forward
to the future with confidence that the
Corporation can handle the situation
with confidence.

I know why the hon. Member has
brought up this distussion. I can un-
derstand his viewpoint. He does not
want the food zones. I know he does
not accept the present arrangement,
The trading community in India has
some grievance against the zonal
arrangements. I respect the views of
the hon. member, but he should not
try to bring in this agency for criti-
cism on that score.

SHRI BENI SHANKER SHARMA:
I do not belong to the trading commu-
nity.

SHRI ANNASAHIB SHINDE: He
may not,

SHRI D, N. TIWARY: He may be a
sympathiser.

SHRI ANNASAHIB SHINDE: But
some attempt is being made as if to
show that the F.CI. is not competent to
handle the situation, that Government
is not capable of dealing with the situ-
ation. Some sort of impression is
sought to be created that there ghould
be free trade in this country in this
field. May I submit that if we have
to solve our food problem satisfacto-
rily in this country, a public sector
agency like the Food Corporation must
have a commanding position in the
market. The Food Corporation of
India is finding that position. I look
forward to the future when it will get
the commanding position not only in
Punjab, Haryana and U.P. but all over
the country. It will be good for the
country, for the consumers and our
farmers also. It is a public corpora-
tion and if it plays a vital and impor-
tant role, the difficulties in the food
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front will be solved and we shall be
in m position to have satisfactory mar-
keting conditions.

4023

18 hrs.

In regard to the other small points,
1 have nothing to say. As far as the
point about demurrage is concerned—
which was raised by Shri Shinkre and
Shri Ramavatar Shastri—it hag been
replied in my earlier observations.
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BUSINESS ADVISORY COMMITTEE
TWENTY-FIRST REPORT

THE MINISTER OF PARLIAMEN.
TARY AFFAIRS AND COMMUNICA-
TIONS (DR. RAM SUBHAG SINGH):
I beg to present the twenty-first report
of the Business Advisory Committee.

6.02 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Monday,
August 5 196B|Sravana 14 1830
(Saka).



